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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0A No.949/93, Dt., of Order:12-8-93,

Kum.G.Lakshmi Padmavathi

seesshpplicant
Vs,

1. The Gensral Manager,
sC Reilway, Rail Nilayam,
Secunderabad.

2. The Uhie@jpersonnal 0fficer,
SC Rasiluwdy, Rail Nilayam,
Secunderabad.

3, The Oy.Chief Mechanical Engineer,
SC Railwey, Guntupalli Wagon Workshap,
Guntupalli, Krishna District.

P .fﬂaspdndents

Counsel for the Applicant : Shri K.Lakshmi Narasimha

Counsel for the Respondents ! Shri J.R.Gopal Rap, SC for Rlys

CORAM:
THE HON'BLE SHIR A.B.GORTHI : MEMBER (R)
THE HON'BLE SHRI T.CHANDRASEKHAR REDDY : MEMBER (3J)

(Andoy,of fbe.Dive._Bench_oassed by Hon'ble

Heard Shri K.Lakshmi Narasimha, lesrnad counsel

—

Pdr‘%he applicant. The grievance of the applicant is
. » L

+ o9 r

agaiqéf thé?b?fer of appointment to her as & Trainee

too 3
Artisadmin Mechanical Ospartment of Wagon Workshop of
TR T ey . '
Guntupalli. ‘he gpplicant's case is that her father s
[y }‘?
land was acgquired by Railways and that she had to be
>

¥

offered suitable appointment, She is M.A. in Economics
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and M.A. in Mass Communicationd. bng with >

her educational qualifications and the.fact that she is

a female candidate, K respondents cught to have considered

)

. ‘ :
her for employment in any of the clerical posigsavailable
with them. The applicant apprehends that duejto her

physical limitaticns and lack.of experience and any
A it | her
Technical Backgruund)‘thsxn/mgy be =Ry dangsrous to/life

-~

Ay i

or limb for $uch jobs as welder/turner/fitter etc.,.

2. Shri J.R.Gopal Rap, standing counsel for Res-

pondents states that the resp?ndents orferad the applicant

a suitable job,;as land of her fathar was acquired by the

Railways. He further states fthat there are already some

L

female candidates working iqﬁ%a postsiof Artisansin the

Railways.

3. We find that the application required to be

adjudicated, Accordingly it 'is ddmitted. Reply to be
filed within 30 days.

4, On the guestion of wm#iRr interim reiief we

find that it cannot be in the interestgof the applicant
herself if a direction is issued &zww haed stopping

her from reporting for duty as a Trainse Artisan., It ﬁ&uld
also not be according td the balance of conveniencs

if the directions of the respondents to the applicant to

-YWE NL““'&*‘—A‘ Cm\qe_:v«u—d

repart for training as TrainaeA We are however eensighed
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1 with the apprehension expressed by ths appliant that if

she undertakes the training related toc any of tha Techni-
ek
cal trades may result in her phygical injury. In these

circumstances we direct the respondents to en%ure that on

the applicant's reperting to duty, she is assigned such

ol bBraadrne

L i
é. taskbas would not cause her harm or endanperams her life

-f. Post the case for

ufders on 13=8=93: fop—crskaia-,

(T .CHANDRASEKHAR REDOY) (A.B.GQRT@I)

1

L
' _ Dated: 12th Auaust, 1993, \
:;237' Dictated in Gpen Tourt. Deputy Registﬁafyf? ‘,
avl/ L ' o
;i To ' i
1. The General Manager, S.C.Rly, Railnilayam, secunder abad.
2. The chief Personnel Cfticer, \C Rly, Railnilayam, Secunderabad.

]

3. The peputy Chief Mechanical Engineer, S.C.Rly, |
Guntupalli Wagon Workshop. Guntupalli,¥rishna Dist,
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5. One copy to Mr, J.R.Gopal Rao, SC forRlys. CAT. HYC.
6, One spare cCopY.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD

THE HON'2LE Mp.JUSPLCE V,NBELAZDRI EAD
VICE CHATRMAN S

ANMD

THE HON'ZLE ME.A.B.GOKRTHY : MEMBER(A)

AND o

THE HON'BLE MR,T.CHANDFASEKHAR REDDY
MEMBER( JUDL )

AND

THE HON'BLE MR,.P.T.RTRUVERGADAM:M(a)

patea: 12- ¥ -1e93

* CRDER,” SUDEMENTY—

MJA/R.A/C.AND,
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T.A.N0, {(w.P, }
Admitted and Interim directions

ilssued, f
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